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1529 hrs,

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTION

Ei1GHTY-SECOND REPORT

Shri M L. Dwivedi (Hamirpur): Sir,
T beg to move:

“That this House agrees with
the Eighty-second Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 23rd March,
1966."
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Foodgrains (Res.)

Mr, Deputy-Speaker: The question
is: .

“That this House agrees with
the Eighty-second Report of the
Committee on Private Member's
Bills and Resolutions presented to
the House on the 23rd March,
1966.”

The motion was adopted

—_—

15.291-2 hrs,

RESOLUTION RE: FREE MOVE-
MENT OF FOODGRAINS IN THE
COUNTRY—contd.

Mr. Deputy-Speaker: The House
will now take up further discussion
of the following Resolution moved by
Shri Tan Singh on the 1ith March,
1966:—

“This House is of opinion that
the system of compulsory mono-
poly procurement &nd all zonal
and other barriers to the free
movement of foodgrains through-
out the country be gbolished im-
mediately.”

1 hour ond 20 minutes are left. Shri
Bishwanath Roy may continue his

speech.
ot faraae ww (Rafan)
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[SHRI SONAVANE in the Chair]
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Shri Inder J. Malhotra (Jammu and
Kashmir): Mr. Chairman, Sir, this
Resolution, which has been moveq by
my hon. friend, Shri Tan Singh, has
got two basic aspects. Onc is the
zonal restrictions which have been
put on wheat, rice and other grains in
the country and the second aspect is
that of leaving the entire trade in
foodgrains absolutcly free, whether
to be done by Government or to be
done by priavte individuals. First I
would like to say a few words regard-
mg zonal restrictions. It is true that
ourg is such a big country that there
are bound 1o be different kinds of
conditions prevailing at the same time
in the country. In certain areas there
wil] be surplus foodgrains and in cer-
tain areas there will be deficit. Now,
it would be advantageous in one gel
of circumstances and conditions to
have restrictions on the movement of
the foodgrains, while it will not be
advantagcous for having these restric-
tions on different set of circumstances
and conditions.

Now, Sir, at the, moment, as we
have seen, I would like to draw the
hon. Minister’s attention to a parti-
cular and specific example which is
today prevailing in the Punjab mar-
kets. There is enough of surplus
gram and wheat. The result is....

An hon. Member: Maize also.

Shri Inder J. Malhotra: Maize also,
The result is, the prices have been
fluctuating to such a length that ulti-
mately the farmer hag started feeling,
or, rather having a very strong feel-
ing, whether it is proper and advan-
tageous for him to grow wheat in the
coming season.

It ig the responsibility of the Gov-
ernment to provide foodgrains to the
consumers.
lity of the Government to see that
whatever little incentives you have
already given to the farmers are pro-
perly guarded and safeguarded, so
that it should not have adverse effect
on the agricultura] production of our
country.

It is also the responsibi--
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Sir, 1 have been able to discuss this
matter with the Punjab ministers also;
and I also pleaded before them that
it is the first responsibility of the
Punjab Government to enter the mar-
ket immediately and buy whatever
surplus gram, maize or wheat is exist-
ing in the country which is having
adverse effect on the market prices.
But they were rather reluctant to do
this on the Government level. I
would therefore suggest to the Cen-
tral Government that the Central
Government should see that such
conditions should not be allowed to
prevail. and if such conditions have
come to exist, they must take imme-
diate sleps to see that the- condition
does not further deteriorate.

Regarding the removal of zonal
restrictions | would start from wheat
and coarse grains ang then go to rice.
Now, there has been a rather agreed
and unanimous demand all over the
country that zonal restrictions should
be removed. Now there are argu-
ments which can be for or against
this; and it will not be possible for
me tp go into the arguments. I would
only say this, that this year and in
the coming year our condition regard-
ing wheat is going to be—if not much
better—at least a little better thap it
was last'year. Now, 1 ask: Why can
not Government take a bold decision
and start with the wheat anq the
coarse graing and remove all the zonal
restrictions which are now existing in
the movement of these foodgrains in
the country? With this serving as a
sort of basis, basis of the experiment,
then our bigger or major difficulty
always is in regarq to rice. ,Then,
after the cxperiment we gain regard-
ing wheat and coarse grains as a re-
sult of the change in the zonal res-
trictions, we can later on also think
about either removal or conti
of the policy which we are now
adopting as far as the restrictions on
rice are also concerned.

In this connection 1 would say, Sir,
that apart from the very large section
of the congress party feeling about
the zonal restrictions, organisations
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like the Farmers’ Parliamentary

Forum where certain hon. Members of
this House are alsp there, have, after
thorough examination, also come to
the decision that the zonal restrictions
on wheat and course grains should be
removeq immediately.

Sir, regarding the idea of leaving
the trade of the foodgrains absolutely
free in our country, I would not like
to agree with the Mover of the Reso-
lution for the simple reason that yndia
is a perpetually deficit country in the
production of foodgrains; and I do
not share even for a single minute,
the assurances,  repeated assurances,
given by the hon. Minister that Jndia
is going to be self-sufficient after flve
years. I 4o not agree with that at
all even for a single minute. We are
going to face this problem. We will
face this problem as long as we do
not do something drastic to check the
rate of growth.of our population, and,
at the same time, giving more incen-
tives for increasing agricultural pro-
duction in this country.

Now, Sir, since we are going to be
always deflcit in foodgrains, our Gov-
ernment, a Government which has
been put into power by the people of
this country, could not allow the
private individuals and the private
traders to play havoc with a commo-
dity like foodgraing in this country.

Sir, why is it not possible to leave
the foodgrains trade absolutely to the
private individual? We have seen
that with the little manipulation ot
introducing more finances in the mar-
ket or withdrawing the loan finances
from the market they can play havoc
with the market prices of foodgrains
in this country, for which yltimately
the consumers are going to suffer.
Producer is going to suffer and there
is going to be absolute chaos as far
a3 the trade regarding the foodgrains
is concerned.

Sir, I would also at this time appeal!
to the Government that while the
Government feels its responsibility to

. know from the
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import foodgraing from other coun-
tries, Government should also be
more responsible ang more anxious to
see that whatever grain is produced
in this country is properly procured,
properly stored, and in respect of
whatever deficit is left ~we shoula

to see that every year that deficit
is reduced and it should never be
allowed to be increased.

Now, Sir, in the past also ; haa
been plcading rather strongly that to
put the trade of the foodgrains on the
right lines, it is very necessary for
the Government to have once for all,
some final decision. Let us not do it
in a half-hearted way. If the Gov-
ernment feels that it is proper for
the Government to have monopoly
procurement programme, they shoula
have monopoly procurement pro-
gramme being implemented in every
State by the State Governments. If
the Government does not feel that the
time has come when there should be
monopoly procurement programme,
then, let it be voluntary procure-
ment being organised by the coopera-
tives, State Governments and other
organisations.

With these words, Sir, 1 support
part of this Rcsolution as far as the
removal of the zonal restriction s
concerned, but I shouly express my-
self strongly, that I am not willing to
agree with my hon. frieng that the
trade of foodgrains should be left
absolutely free to the private indivi-
dual,

Shri Ranga (Chittoor): He does not
say so.

1 would like to
hon. Minister how
much time he would like to take for
intervention.

Mr. Chairman:

Wt qermire TreR o (fro)
¥ forr g o agr faay Wi o
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): Fifteen to twenty
minutes.

Mr. Chairman: Mr. Tan Singh, how
much time will you take for reply?

Shri Tan Singh (Barmer): Fifteen
minutes.

Mr. Chairman: Fifteen plus fifteen
minutes—that is, half-an-hour, I have
got a list which shows that there are
ten Members remaining who are
anxious to speak. So, I think, we
should restrict ourselves o seven
minutes each. It will be better. It
any hon, Member wants a minute
more, he may have it. T think it will
be better if we have seven minutes
each, ordinarily.

st gETET qre o ¥ 3y N
g g, faedl & amy Al WS &

An hon. Member:
tended.

Time may be ex-

Mr. Chairman: Ordinarily seven
minutes, and maximum, one more
minute.  Shri Bade. Please restrict
yourself to seven minutes.

o 73 (FTONN) : gwlT AR,
AT ¥ X qg TN 8T &
gRI @ ‘wawr B T R fE
afad oefusc et 93fs W
2w WX ¥ g & faate w7 & 9-
¥ 9T & At ¥ awe G aar W=
wframd} %Y qoore qura fear oy
& T gETd ®T QAT EWEH AT
g

CHAITRA 4, 1888 (SAKA) of Foodgrains (Res.) 8034

Q1 &3 2ar d s o ¥ Y

TEY ¥ AT T | 9 & AT
feeY &t 7 1 ¥ ¥ TE T
T F 7€ AR fRT TwTEEr ¥

w1 KW qog ¥ W oF fad ¥ gl
o & a8t o7 \war & 1 wew wAWM F
AT # A quv gwn &, ¥few Ay e

, arone fefgae & af  wr
| ¥ fefgae & qu? fefigee
T a2 @ ¥ ag feafg G @Y
TF g & A1 wal A g
Y wmg A ey owr ¥
7 g qeam faaarg et @ @@y
THET ATEL FoTHT &9, A ¥
arex §, AT g g ad 3
¥aa ox fafres sga w83 §
ok g & fr dona ¥ FEHETT AR
agl F I FAF-ATHE W & BT
T A& AR TAT-
BT & wall WY srqAT

Voo d

42
g ;,gﬁ

~
®

ard oY faw W § g IA wATS
N g s AEdr &, 39 wrA ¥
aqE FT 8% | TH F1 0F AT qfe-
Ty qTRY WA & fE s gy )
O A H O A FEL 9T {9
T2 & 1 500 F0 2 § ET 9T W
TF 3% OF T § qEL 90 F I
arm §, «ET T I A @ §
¥fer wATX SAT ATAT ¥, EH WETTC
¥ A% AR W WETTATT qE gy
mar & foax faad sma AT
AT &, AN WS W AT g
T &

9 & WY 0% G917 W WY arwy
wrar § forry g ugi 8 e svard



8035 Free Movement

[ =]
Q S HYAT AT ATHT ATAC A IA9 4,
g FT & T 1 20 AW X BR
B8R T & WY T qE  HAAT HeHT
FQ@ G, qg W T2 g1 dav }, WA
FAPT FVIFTT ATAT WA SATYT FY
et @ ¥ @ I famr w@r A,
ot IEN 10-20 fFAY a7 fRT may
T FATS AT qEE A ¥
ATHT FIAT qIAT & AT fET GET A
& fad g+ & T IFHT AN 937

# W)X 6T oAy e A ¥EY § SR

¥z g sem dm A F fay e
®§ ! ATAT 94T & | WTEA TG ATEAT
? s owifasFk FT ¥ 7@ @O
WY grg A AFT AW A W@D AR
W ¥ T e @A w2 g
gEAY | WA T ¥ v wgT ® A0
W AT w1 w9 @ § fFoag fem
qHIT & UG WA T AT AW FT
war A TR o8

IHT SRW F wAwd § WA A
g% g, O gt ¥ woew Wl 3 R
g1 9T gET wew W3W Y fqum awr
# gz garer s fF qEwd & wx o
g @ g § f5 wymmr wr el
Tt & & v g ag #1E fedig
g & AfFw gay fFzm Qar g,
wran 2, "W w% drfat o e @,
@ et & few a8 w & oy
# wawd F§ aard et g @ g
@ fa fagr wwr & faa 398 fr
waudt & ot g a9 gl A ¥
" wEad & g gE @t few A &

gt s @ B T faen ar IR

ot @ o AR A W FER A
e A & FTOO g

qoea faa gwr & o zEY
[T F IAT fer @ f& @
¥ oqur Q7 ¥ g gl

MARCH 25, 1966

of Foodgrains (Res.) 8036

Tg §9 FAW WEA & T Afq w7
wﬁww%n‘fﬁm#a’lm’ta’ﬁa
'Tclri 1

gy qrgd
da smﬁm‘mgg’twa
}aﬁ'mﬁm&zmm 154
JET AT qgF AT £ Al 98 & Weql
FAFT AR 477 & W Fg@ & fw
A A & ) W ag fee & fay
FRY & ¥y W Y v woww A 8
AT 9ot ITF agi § fwre 3 8
o9 JAar Fge) & fE ¥ @w S dar
gy &, a1 cuH Aruw A8 A qufar
Tt agl uF WKW &, A W A, 9@
T & I § WA ww femr ma,
A SEM AT &1 oam w7 far
# 7z FE¢ FaA fF w9 moAr oAy
w1 am 5¢ afexs Fervgg sgar g v
HOAY FHT BT FT TG F I AT HoAY
AT AT UHo Yo FT Y R AGT @<T
femr sz ;1 & wAw @q §F fag,
aa saFt wgt affeafq &7 9@ grm g
i TE &1 9w g, JY qFwT, AT,
AT 78 A IAHT fadar ) afgr

wita s fFzad aEw 7 @
fear ar ? IER veEmw wEW w0
o famr g1, gat fafeex qrew
ek & fw 39 aw 37 1 agT v
qfaz faq wan ar, I@ =Y 77 q90w-
&9 @ | ¥ § 97 § @y wgAv A
g f& wr g T oy T At g
& g @Y SmAmr A} 9T St 20
aT| B B STy AFTT g N
N WAUFEE@RTE I F HET Al
o Y 2, 7g g @ I W} ag A
e wW @Y ||
Eiccid]

W wRl ¥ a1q ¥ @ g@ma w7
G FI@ATE )



8037  Free Movement

Mr. Chairman: Mr. Rane,

Shri M. R. KErishna (Paddapalli): 1
am also standing,

Mr. Chairman: But the hon. mem-
ber has not given his name.

Shri M. R, Krishna: I thought I
would catch your eye.

Mr, Chairman: It is possible
ways. (Interruptions) Mr. Rane.

Shri Rane (Buldana): I stand to
support the abolition of food zones
immediately. The Food & Agricul-
ture Minister has appointed an expert
committee to go into this question and
the Government is awaiting that re-
port. But from the trend of thoughts
of the Government during the last
month, I am afraid the expert com-
mittee will give an opinion that the
zones should continue in the interest
of the country. This is my apprehen-
sion and this is based upon the trend
of thoughts of Government during last
month.

1 wrote a letter to the Food Minis-
ter on the 8th July, 1964 and I plead-
ed with him that, without the aboli-
tion of the zones, the question of
food shortage cannot be solved. The
zona] system was introduced in 1964,
either in April or May, and that was,
with a particular purpose. Many
members might be remembering this
that in this House, there was a cry
that the prices were soaring high. In
order to arrest the rise in prices, the
food zones were created, but they
have not arrested the prices. My
submission is that the shortage of food
was created by this zonal system.
There is a proverb that 3 remedy
should not be more dangerous or de-
trimental than the disease. This zonal
system has proved to be a remedy
which is more dangerous and it has
created all sorts of difficulties about
the food situation. What is the posi-
tion today?

In one State, a consumer can get
wheat at the rate of Rs. 50 per quin-
tal, bajra at about Rs. 42 per quintal
and maize at about Rs. 39 or 40 per
quintal, I¥ you go to Maharashtra, a
deficit State, you will find thata con-

both
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sumer gets wheat at the rate of Rs.
150|- per quintal and bajra and maize
also for more than Rs. 100|- per quin-
tal. Is it equality? Was it meant to
create such an inequality in prices or
even in distribution? 1 wrote a letter
to the Prime Minister last year and to
the Food Minister in 1964 that, in
Maharashtra, a person gets two or
three kilos per month; that means,
about ten tolas per day, while in some
other States, a man gets ten kilos per
month per head. This disparity in dis-
tribution, disparity in prices, and all
these problems are created by the
zonal system. So I plead with the

Minister that the zones should
be immediately abolished. The
Maharashtra Government is plead-

ing this from the very beginning
and the Maharashtra Pradesh Cong-
ress Committee has pleaded ali along
that the zones should be abolished.
Some few days back, the Praja Socia-
list Party in Maharashtra has de-
manded reorientation of the food
policy and their demand is that the
zones should be immediately abolish-
ed. My submission is that this is a
psycho'ogical moment to consider this
issue of abolition of food zones. The
Government can at least consider the
question of abolition of wheat zones
or jowar zones or bajra zones. If the
Minister is very keen and intent on
keeping the rice zoncs, we do not
mind, because the majority of States
are not rice-eating areas. Rice is a
staple food in Andhra, in Madras, in
Kerala, in Bengal and in Orissa. But
the rest of the country can eat wheat,
maize, bajra, jowar or some other
coarse grains. When we arc now get-
ting 10 millions tons of wheat from
America, this is the most psychological
moment for abolishing at least the
wheat zones. This is my submission.

16 hrs.

1 want to place before the Minister
that we must take a lesson from the
past. When Shri Munshi was our Food
Minister, when we were faced with
this question, I shall read out g few
lines from what he stated in February,
1952 in the provisional Parliament.
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“I must frankly tell you . . .

Free Movement

He told the members of the provi-
sional Parliament

“....that a part of our difficulty
is created by inter-State bans. In
surplus States there is a natural
tendency to utilise internal pro-
ductions for their own people at
Jow price by easy procurement or
restricted export. The marketable
surplus remains unprocured and
therefore unavilable for exports.
Tt the inter-State zones are re-
moved, all the marketable surplus
would be available.”

My submission is that this happen-
ed in 1952 when the ration and the
zona] system were there. Mr. Mun-
shi was faced with the same question
with which now our present Food
Misister is faced. In 1957 when Mr.
A. P. Jain was the Food Minister he
also introduce it. But he also failed
in his attempt. The zonal system has
failed continuously and I submit that
the zonal system should be immedia-
tely abolished

it %o Ao faardt (¥ET)
wunfy wERE, A faww # g™
& fa¥ w g 7 I IR fEe
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Gfaweafee ®Y w6 sgw fax
Eacnidh ird-reacdi 0 ek ac e O
1 1 gafay fam gt # ol aw
GE FTORYT qG @@ T ¥ A
9T I¥ A AT AMEY |

o fua garr a8 ¢ f5 dfs
g 78 % 9T g 5 &% -
for gy & fow Y a9g & gfEw
A & wafed e & o fagr
frraY W werd & 9 awdr @
N s, IfET w® 7w oAIET
A F 9T ¥ g W A g ar
Rz AfFTadr . W ¥
WA EH gw G o Y ) A&
w7 awa § fF 2g oF & & of-
R g § afer ag o ¥ arfied
g fageafod § 1 @A@Y AR
I ow oo T % o« gu )
AT T F W AW F IR
¥ ex @ fea o

TEECHFTC 18 AT A & 1 &9
STER ag A< ATA, A wv e, afew
Tz A W fel e #) A A
 \  Afeww e 9@ &9 A ad
gt wifgd, 3w & fafrr sw
Tl At Afgd W g e A
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g gl 1 g gE fafre ¥ W
& fod o1 w7 gorar & 9w F fa¥ 9w
# waaT & 1 w7 JF fF o @
fafreex ¥ Qo 7 foar dar gagaw
a1iga § fear 1+ afew fee W Wy
[WAW@ I X A, amw
O AN g, foar FHe e ¥ faw
Hifaes a1 AvT TERz 7 9y T@
T T gdiIT WA AR H
FaEd w1 @ )y frEem g fe
qg AT Ie7 9% @A g STiedy
O W ARy ¥ I WG ReRA
3% @ s wifgy AT w6 WTEE
femat #1 fae fgdr )

qgh aF TEAAHZ A AT w7
q| &, WP A w R sraodfer
¥ af@ W7 gER 9@ A g & -
I ger Sifgr | ag i afews
T ¥ Al wifgd, WwEAe @I ¥
A T | e e
ag &, AR g § W ag T Wk §
fo & a%ar @ f5 &6 1 FATfey
asgt g, T FAet gw A o,
oY fF g H @A E TN Wy}
& ot anfar wzae deex @@
F@ § 39 ¥ w9 Fufen ofedas dww
X TH FW E Y
# zar FwwAfer gT §, W A &
fwmg A F@T )

¥ frAA Y o @ fe aTETe WY
W Ia ¥ TE TG Ay 5 A
fren gz om¥, w9 @ oy A&
At & W 73 AT | AL AT TG O
gt 7 ¢, wfETag dw G g
wtdY I X g a1 fiF FIw ¥ A T
A queat au § w1 O § 1w fad
Iq w1 g2 T wifEn o faeead anaw
7 ferm &7 & aqy a9 ¥ 3% gov fem
I & M7 T§, Afe ag W s faa
aF 7 @ 9% wWifs T ¥ e
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IsX AR frey g & 1 o @ R i
T & 5 o w1 & 9, giw T 8w
e a% @ foar g | g A R §
o G AT §, @ oy W W s
qT T B WA A TET I WY 9
& @ gar | g o g wig & femmr
& e & gl Wik foraelt stedt &
% € 9T $HAr #3 & Fiant s
Eircll

Shri Ranga: Mr. Chairman, I am
very glad that some very strong sen-
timents and expressions of opinion
have come from some of our Members
on the other side, Mr, Rane, Mr. Mal-
hotra and now Mr. Tiwari. Sir, let
there be no misunderstanding in regard
to this Resolution, This Resolution is
not opposed to mixed economy. We
are also as much for it. The difference
between the Government's side and
ours is that we believe in mixed eco-
nomy but they put too much stress on
it; we put too much stress on the free-
dom side. That is the only main diffe-
rence.

The second thing is we stand for the
fixation of minimum price for all food-
grains including coarse grains and for
pulses, gram and so on. We want the
Government to play its effective role
there. From what has fallen from the
lips of my friend, Mr. Malhotra and
Mr. Tiwari, it is clear that the Gov-
ernment has not been playing its role
as effectively as it gshould in regard to
fixation of minimum price at g rea-
sonable level and maintenance of
it. That is one of our charges. RBut
that is not germane to this parti-
cular resolution. When we say that
there should not be monopoly pro-
curement, we only want that mixed
economy should have its operation and
that Government should also procure
foodgrains through the Food Corpo-
ration, and help the Food Corporation
to have sufficient funds from Govern-
ment, from the Reserve Bank, from
the State Bank and the commercial
Danks also so that it would be able to
extend its operations over the whole
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of India in respect of ail the foodgrains
and also pulses and make as many
purchases ag possible, and in that way
it would be possible for them to pre-
vent the merchants from playing mis-
chief with the peasants. We know
that the merchants are just as much
capable of exploiting the peasantg and
playing mischief with them as the
Government would do if they alone
were to have the monopoly. Therefore,
we do not want either the Govern-
ment or the Food Corporation on the
one side or the merchants on the other
side to be the only purchasers or the
only customers so far ag the peasants
are concerned. The peasant must have
the freedom to make a choice between
the Food Corporation on the one side
and the ordinary merchants on the
other, Let them compete with each
other so that the farmers would have
the necessary incentive and they would
be able to have proper prices for
themselves. But even then, there
would be a danger of the prices going
down too low as it happened in Guja-
rat and also Rajasthan because of over_
production in certain areas. That is
why we want that the minimum also
should be maintained.

1 am very glad to find that there is
a general consensus on the side of the
Congress also in favour of the remo-
val of these zones. My hon. friend
opposite who hails from Kerala ought
to be able to know more fully than
many others the rigours and the awful
consequences of the zonal system that
we have had. There is the need for
appointing a committee now There
was a time when Shri Jawaharlal
Nehru was alive, when I was also one
of his colleagues in some of the hig-
hest committees, when 1 was asked to
take up some responsibility. 1 said
that T should have the freedom to re-
move those controls which were there
at that time, but he was not willingz.
That was one of the reasoms why 1
left the Congress then. Then, we went
out and we defeated the Madras Gov-
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result? We insisted upon Rajaji being
the Prime Minister or the Chief Minis-
ter of that State the Congress Party
itself did that, and he took courage in
both his hands and removed controls
with the help of Rafi Ahmed Kidwai,
and Rafi Ahmed Kidwai sat by
the side of Shri Jawaharla] Nehru
and managed somehow or the
other Shri Jawaharlal Nehru as
well as the whole system in the
country, and gave a boon of {ree-
dom for the people from those cont-
rols. Did the country go to dogs then?
Was there starvation? And did the
prices go sky-high as they are now
going Were there the kinds of strug-
gles that we have now had in Kerala
and Benga] only the other day? No.
On the other hand, the prices came
down and yet they remained at a
sufficiently remunerative level; the
peasants did not suffer and the consu-
mers did not suffer; the only people
who suffered were the corrupt officials
and all that huge administration tha
they had built up in the name of the
so-called controls.

Therefore, what we want now is not
that there should be complete freedom
for the traders; no, we do not want
that, We do not want Government
alone to be the agency having the
monopoly procurement either thereby
perpetuating the kind of exploitation
that is going on on our peasants in
all those areas where there is surplus
production and also the exploitation
of the consumers in other areas.

Secondly, we want freedom of move-
ment. When we ask for this freedom
of movement also, we are extremely
anxious that these check-posts must
be removed. If freedom of movement
were to be brought in, I can assure
Govermment that things would im-
prove. Let them hand over charge
in regard to this particular matter for
three to six months to me, and I would
be able to show them that there is a
rea] solution, not merely from the
Swatantra side but from the side of

ernment, the Congress Gover t
that was there. And what was the

in this try, which is
now expressing itself from the Cong-
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ress Benches as well as from every-
where else. We would be able to as-
sure our people of freedom from ex-
ploitation by the Government officials
and the check-post officials and the
police and such other people who are
running this rig now on the one side
and also the merchants on the other.

Shri Balakrishnan (Koilpatti): May
1 bring to the notice of the hon.
Member that when Rajaji was the
Chief Minister of Madras, there were
starvation deathg in Madras?

Shri Ranga: 1 do not know for how
long my hon, friend has been in pol:-
tics. If he were to refer to the papers
of those days, he would be able to
see that that is not correct. I may tell
him that what he has said is not cor-
rect and ijg not true. There were no
starvation deaths. It is true that some
allegations were there, but it was
proved to the hilt that there were
no starvation deaths. So, what is the
use of my hon. friend’s saying this
kind of thing? Were there starva-
tion deaths in other States whose
Governments were also their own
Governments? It was their own Gov-
ernment in power in all those States.
Rajaji also was their leader at that
time; only now he happens to be my
leader. (Interruptions).

Shri Balakrishnan: I was also a
Member at that time, and he was also
a Member.

Shri Ranga: What we want is just
this. We want complete freedom of
movement for the foodgrains to move
on the roads and also on the railways,
for the Government asg well as the
Food Corporation on the one side and
also the private traders on the other,
and also consumer’s co-operatives
and panchayat samitis on the third
side. But what is happening now is
this. As my hon. friend Shri K. N.
Tiwary has also said, consumers’ co-
operative gocieties gre also not the
proper solution. We have had the
scandals in regard to them in Rajas-
than, in Delhi, in Punjab and other
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places, and we are seeing now what
the Congress Members of Legislatures
have themselves been saying in
Madhya Pradesh and Rajasthan etc.
in regard to the BDOs.

Mr. Chairman: The hon. Members
should try to conclude now,

Shri Ranga: I would conclude by
saying that this is g resolution which
ought to be treated as embodying th*
consensus of the public opinion that
today prevails amongst most of the
Congressg people and most of us here
who stand from the Swatantra Party,
and also, as Shri Rane has said, even
the PSP, the only difference that
there might possibly be to some ex-
tent in some limited area might arise
from some of our communist friends.
but T hope that they would also see
the writing on the wall that these
zonal controls have brought all this
misery, and that monopoly procure-
ment and all that kind of thing to the
extent that hey have been there have
not yielded good results but bad
results.

Therefore, it would be best for the
Government to remain loyal, so far as
this particular problem ig concerned,
to their own profession of mixed eco-
nomy, and to have the courage to
allow competition from free trade
even while developing their own
Food Corporation and its activities in
respect of all the foodgrains and pro-
viding minimum price protection for
all the foodgrain producers.

L]
Shri Bade: They will rcmove the
barriers when the elections will be
there.

Shri Muthiah (Tirunelveli): Mr.
Chairman: Shri Tan Singh's resolu-
tion says that compulsory procure-
ment and zonal barriers should be ab-
olished immediately and free move-
ment o foodgrains throughout the
country shouki be allowed. A4 an
ideal this is all right, and neither the
Government nor the people would
object to this. I stand for the abolition
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of the zonal restrictions and for the free
movement of foodgrains ultimately,
that is, at the proper time and not im-
mediately. The question is one ©of
time . The question ig whether com-
pulsory procurement and zonal res-
trictions could be abolished immedia-
tely and free movement of foodgrains
could be allowed throughout the
country pow. Does the present food
situation warrant it? What are the
eonsequences that would follow if
such a step is taken? All this should
be di ionately idered by
every hon, Member of this House.
Such a step can be taken if food pro-
duction in India is commensurate with
th demand if imports have become
unnecessary and if sufficient gstocks
are always available with Govern-
ment and if the traders have become
more responsible towards the common
man and care for their weliare more

than for their profits . But today
these conditions do  not exist. The
country’s production is quite inade-

quate to meet the demand. The food
grains productions in 1965 was unusu-
ally low, because of the total failure
of rains in many States and the worst
drought experienced by them in re-
cent history, The production in 1965-
66 was 75.9 mililon tons whereas the
production in 1964-65 was 88.4 mil-
lion tons. The shortfall in 1965-66 is
estimated to be about 14 to 15 mililon
tons, There was a great ghortfall in
rice production also. There were near
famine conditions in several States
such as Gujarat, Rajasthan, and
Maharashtra. Relief works were
started in these States to provide
work and bread to thousands and
thousands of people. The country is far
away from self-sufficiency in food pro-
duction. The Third Plan target of 100
million tons has not been achieved.
The population is growing fast at the
rate of more than a crore a Yyear.
Government has a special responsibi-
lity to feed the people since our
State is a socialist state, 3 welfare
state, and since our objective is the
establishment of a democratic and
socialist society,
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Imports werce necessitated by food
scarcity conditions in  1965-66 and
1966-67. In 1965-66. Rs. 290 crores
worth of foodgrains were imported.
We have received generous help from
the USA which has authorised 6.5
million tons of wheat and coarse grains
for 1965-66 under PL 480 gand has
promised substantial quantities for
1966-67. The rice imports in 1965-66
were of the order of 7.83 lakh tonnes.
But for 1966-67, import of rice has be-
come impossible since riee is not
available in foreign countries.

All these imports mean a drain on
our foreign exchange. But starvation
of the poor people of the country has
to be stopped at any cost by Govern-
ment. No responsible government can
shirk this responsibility. The traders in
India, I submit, cannot fulfll this great
responsibility. I feel that it js risky
to entrust this to them in the parti-
cular conditions that obtain today.
Traders gererally are not quite public
spirited: they care for profits more
than for the welfare of the poor peo-
ple.

Mr. Chairman: He cannot say that
of all traders.

Shri Muthiah: Most of them. Most
of the traders have mainly the profit
motive in mind. In conditions of ex-
treme scarcity, they will hoard stocks
and push up prices and profiteer very
much at the expense of the common
people. For example, traders 1n
Punjab and Rajasthan are today hold-
ing back huge stocks of food grains
brought from producers at control
rates in order to sell them at ex-
orbitant prices later. Traders 1n
Punjab are holding back about 70,000
tons of wheat and 1,00,000 tons of
gram. Hoarders in Rajasthan are hold-
ing back 60,000 tons of gram. Huge sur-
plus stocks of rice and wheat in An-
dhra Pradesh, Orissa and Punjab and
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eoarse graing in Rajasthan gre with
traders now. Government are con-
cerned at thig and are making great
efforts to buy these stocks and distri-
bute them to the deficit States, to
needy people. Government are trying
to build up stocks by internal pro-
curement. For this purpose, the Food
Corporation of India has been set up.
The Corporation is purchasing food-
grains from surplus States. The pur-
pose of zonal restrictions is only to
restrain the private traders from ex-
ploiting the situation of shortage and
to help government procurement in
surplus States. But unfortunately,
the surplus States are not co-operating
with the Centre in procurement. The
States are moved by parochial con-
siderations. Take, for example, Madh-
ya Pradesh’s ‘no’ to the Centre re-
garding Central procurement there.
This is a serious handicap; without
the active and full co-opcration of the
States, the Centre cannot fulfil this
great responsibility of feeding the
poor people, of procuring and distri-
buting foodgrains  through ration
shops and fair price shops,

Can the Centre abolish the present
zonal system and build up its own
machinery? This problem is worrying
the Centra] Government. They have
sct up an expert committee to exa-
mine possible alternatives to  the
present zonal system the procure-
ment system and distribution gystem.
Government have an open mind in
the matter and are prepared to do
whatever is best for the common peo-
ple of the country....

Mr. Chairman: The hon. Member's
time is up. Shri S. N. Das.

Shri Shree Narayan Das (Dar-
bh ): The Resolution under dis-
cussion is so very general in character
in the present circumstances of the
country that it cannot be fully sup-
ported. The food situation in the
country at present is very critical and
there is a shortage of production. We
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have been importing very large quanti-
ties of foodgraing from other coun-
tries. Under such circumstances, to
remove all barriers to the free move-
ment of foodgraing and remove all
controls on distribution, sale, price,
procurement etc. will be detrimental
to the interest of the consumers of
foodgrains, especially the very vul-
nerable sections of society.

This question is being discussed
throughout the country, It is being
considered and debated here and out-
side. A very large section of people
are against the zonal system. Here in
this House, some hon. Members have
supported it. But my opinion is that
in this critical situation the country
is faced with in respcct of fnodgrains
availability when we have to depend
very much on imports from abroad,
it will not be in the interest ot the
country to abolish restrictions or
barriers or the procurement policy of
Government.  This question requires
very careful consideration. I am glad
Government have appointed a commit-
tee to go into the matter. By a
Gazette notification dated 15th March,
the Committee has been appointed.

In this connection, T wouid say that
in 1957 the Foodgrains Inquiry Com-
mittec was appointed by Government
under the chairmanship of Shri Asoka
Mehta. They went into the questio
thoroughly and suggested the estab-
lishment of a foodgraing price stabili-
sation organisation,  Although that
organisation was not set up, Govern-
ment has brought into being the Food-
grains Corporation. The working of
the Corporation has not been qfite
successful.

In this regard, I only suggest that
because of the shortage of foodgrains
in our country, some sort of control
is necessary, some restrictions are
essential.  Which restrictions should
be removed is to be considered very
carefully by a special committee. Ite
report may be discussed by this Hou o
and we can come to our own conc :-
sions. Here I would quote one r--
commendation of the Asoka Meht
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Committee (p. 86, para 75 of their
Report):

“We would like to emphasise
here that until there is social con-
trol over the wholesale trade, we
shall not be in a position to bring
about stabilisation of Yoodgrain
prices. Our policy should, there-
fore, be that of a progressive ard
planned  socialisation of the
wholesale trade in foodgrains.”

Considering the way some of the very
large number of traders have behaved
in this country, I think if Govern-
ment do not put restrictions or
barriers at strategic places and aress,
the country will be faced with a
disaster, because there are very large
areas in the country which are deficit
in production. If zonal restrictions
are removed, though it may provide
some facilities, it may create difficul-
ties also.

Therefore, this Resolution should
not be accepted. As Government
have glready appointed a Committee
to lovk into the matter, this Resolu-
tion should be withdrawn. Govern-
ment should be given the opportunity
of considering the report of that
Committee, The House could also
consider that report and could come
to its conclusions with regard to this
very important matter which s
engaging the attention of the whole
country.

With these words, 1 oppose this
Resolution because it is too general to
be gccepted in present circumstances.

&t THAT T AW (STFAT)
gwafy REEa, =7 a9 fag & 9 s
WA K Qg g 1w N
wEAT W) 39 & fore & e qufy
| AWM A S 3% TETE A AT
o § —

“This House is of opinion that
the system of compulsory mono-

poly procurement and all zonal
and other barriers to the free
movement of foodgrains thréugh-
out the country be abolished
immediately.”

g N IR wieedr dafacs
g § 9% g7 Afefrm A e @
™A R wgEd & ) dar
= AT W A A gaemEr 8]
&9 A X oY Aar fF 3w g A
fauw feafy o W & o foamd at
¥ 17 §TET FT FFAT g7 AW ag N
g g% § 9% 9T Wi W @ Ay
ufyg a9y e ofimar & @ 2o &
e feafi AT & @ & W a7 W
& fF go T AYo F I T TiFTAA
fee faselY & SE3 I & Wi A
Faman fF grom g @Y @A woer AgY
FH AT IFAT Y | A g AT A & fF
TE TE H S0 W I Y = 5§
% 38 7 35 %W § |3 I w1 q@Erfar
1 wfeg | tan & wit g8 AT
aIEq A TG §, WIHT FT THHY AT
ar s =fge

Let us have 3 beginning At the last
Jaipur Congress also, our Food Minis-
ter Shri P. G. Menon wds present,
and he saw the atmosphere in the
Congress, and we came to the con-
clusion that a beginning should be
made.

wWfag g7 «vl §1 T ae A
e @ s @ wfge, far
aY w T1fgT 1w A F A A AN
T AT R, 99 ¥ 35 A §9 &
& srfig, aft grere @ aga gkt
IFT I TER ORI fF
w & fau 1 & weew Wi g,
T 9% FH €& FAT ALY |

o Ygar wAEr ¥ fdw T gw
Wil 7 GT FORWT F AT 7
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qr{ wigw 39 & g ¥, AfE Q@
aggw 7 faem & w1 39 B} @A
qer | ag feafa famrong § 0

WY [0 W TS AR JAAT FEN
7 freat awge wv garen faar | Sfe
# wgm wg g fr offeafa faeger
T T W aTgR qga a3 TR
gz &% 3 fe X & fwe # g
a® ¥ gfeamw son fge Wk
AT N gW FT T wEA WX
wedraas d¥ qarAr wrfgn, fE o7
AF A AT ATEEAT FY FX AGY HA,
q9 GF g TH AWET ® O d@ g7
A F qEE

¥ & qg ¥gw wwawr g 5
TR FT AT W9 qg @ ¢ fw
JAAT FY WA B AT A W A
¥ Farer q3-for vl @ A &
<few agr s & &3 §, 7 A A W
o fa=ren wfge o

qAdg aee, N gAfag, ¥ @
qEE g oA ¥ F @ g
afz a8 W N e feafa A @y
§T T, @ §IT A I FY WA &
N gar

% agm f& gz fafret e
R fafa N W ET AR RFW
art % vt fanfar &3, e avg ok
feafa st w fafraa st &)

{1 Wi A aTar o qunty
agE, faq s qTEy 3 W s
w1 YA e &, 9 A § g
Zar g Wi 5 @ it ¥ S
& 8, SR ww fovr 4 ¥ foag
G fean @ Wi & 3 a1 faQw waT o

& guwar § f& A wwe A
A9 ¥ @Y U a7 wET v fear
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far Frraer & farew wY gev faar o
% T yE@ F1 gI@ ¥ W quEar
augT F@r g |

# ¥ wow qgi 2w @ fr -
WA FA AT AR I W
g &1 & w1y w OF T AT e
T TR g f6 9 F & Qwge S
Tl ¥ fag A2 Tiw T w9 qA F
I @ Q, A I K D g A fagr
mar W 39 & Afear agt & wwar H
iAW g@E s
fae f& dart FagT wodr W oW
TF FAE & g g AEY A o1 A §
T T T A

BT O T F Ay a7 N EA
Y &, 38 ¥ wwT qw AT A W
ot ¥ g4 # & | o« faew wo
e g ¥ FeT A AR oA, A A&
qrel A 3§ 7ATS F1 Ieq #T fomm w1
I HY AT F A€ A fear | g feaw
wH #t @ @ fr 0w o & gat fa
# gt g & ey smar @0

& fragT s AT £ 5 @
A F qrawdl § SRR, FEN,
foaaard) s TgWi B SEwEd
ferat & 1 WTAT 98 ATEIX £W qTERY
N T @I, W @ AIEF W
s | favew afafa Wt o e
AT FT TAT FT W & | ofEw |
Et N Fwg ¥ INR feEw @
qdE ¥ vy gu § W o @
feafr #Y 3 gU AT FT & X7 &
Fox g1 T Afgw |

AR oy waF 4w & fF
Y ¥ WA gEgT T 9 ) RO
qgfteee ¥ dwdw g afear
i w2 o 1 A qe & am
g @ w A & fag oF G oWy
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[ ataTT At 7]
& w1 fem w-it

O o e
# s ¥ 3% g ww awa @, A
st T A & wrer ag wwEg

FYET &1 AR § w77 9rar & fF
framl & o A1 AAW g, 99 g
T T F9 AR guawT § o wqEn
srar g, ag fram #t fasmar 9@
9 T8 & & 7w & s\ w1 @
= 78 T qran @ o o' T I
agt s mATer da g &, ag s A
faamr s | ¥ FER & 99
T Gar @ o 7 wrw avR ¥ fag anm
g1 %9 F aravg ag WS FT A
2 fF g7 93 w=w w36 9l 99 ¥ A
qfeds #1 fawrdd | 3 feam W
g

FERX WA A GAT FR, AU
feae A 9T SRR w1 IfEw W
fa™ | WR F I O 4 S
* ¥qr ¢, @ 9w w Qe foar o
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ik eFT agde e frar omar @0
T, T ¥ 40 WY & A &
foar mar a1 eI ¥ g0 WA W
fram ¥ & mr ) s W ¥ W
48 T ¥ foay mar Wi 105 WA ¥
T § a9 T | AE e
38 WY ¥ gdx wr ¥R W ¥
78 WA ¥ J97 AT ) ¥H A@ ¥ WY
TR SAF-ATHET G & | T
qAAT g A F 5 a@ER A
Al A sl ¢, wfew wn oy
w-afer ) § 7

W TR I°a faww W w
FER g7 @ JAR-AmEien FW {
Wiz 3=k faatferd oY qeamq wadt § 0
T W T A T FT § WA IS
faems gav AR AR @ F A Y
o fomr o1 @T Y | Ag W WY
TR 7@ free wwar WX §@R
Iq # ghedl & § | v et
1 &Y Y TEE@ T 1 WA 9 I
i mam @@
e 3 & a@ e ¥

&R 7 | fEaw & @
T A&l AT W awC FT fa@m
¥ 9@ w1 T 3w WY A feea,
R FH A TG | T I
¥ o &R g #®t qer o
IAED w3 & fRAEl WY QA
aR FA WA AFd A G ¥
wifawr § | ag " #A F F
et § W e AR g w WA
@

wrA WY, oA geRrw, Ty
e guoe & A H @ g9 ¥
wTeR-FeT g S | & sarr ST
g f& on? agi 125 W@ T T
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Shri M. R. Krishna: I stand here to
oppose this resolution. The reason is
very obvious, because most of the
programmes which the Government
rightly introduced have become fai-
lures b the Gover t officiuls
do not take these programmes very
seriously and sincerely.

Shri K. Manoharan (Madras South):
Including Ministers,

Shri M. R. Krishna: If procurcment
is entrusted to (iovernment officers,
one thing will definitely happen, and
that is harassment of the small culti-
vators. The big cultivators, whether
they produce wheat, rice or anything,
will be able to get away, and they
will conceal a lot of their produce in
spite of the fact that the Government
agencies know what amount of pro-
duction has come from that particular

fleld. Therefore, if this monopoly
procurement is adopted, it will be
really harmful to the small culti-

vators, Any Tahsildar will just send
a note from his office asking a small
cultivator to give a particular quantity
of foodgrains, even when the grains
produced may not be enough for his
own consumption, Therefore I oppose
this on the ground that Government
officials will not be very sincere in
implementing it. and secondly on the
ground that it is going to harm the
small cultivators.
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We always try to have very big thinge
without seriously thinking how to pus
them into action. Monopoly procure-
ment may be all right but until and
unless we tackle the more importan$
things like land reforms, it will be
impossible to have enough food pro-
duction in the country. Added to this,
PL 480 has really made the govern-
ment officials and even the people who
are dependent on agriculture to be-
come a little slack. That was to help
us to build buffer stocks hut now it
has become a permanent thing and so
Iong as this continues the people and
the government will not take things
seriously. We have snough wheat and
our main problem is rice. The rice
producing areas are not being catered
with fertilisers and other require-
ments. Without meeting these de-
mands, I do not know how govern-
ment is going to procure enough food.
In some areas of Andhra, fertiliser is
distributed at the rate of 1 Kg per
acre to a cultivator, The main rice-
growing areas are treated like this.
If it is true, I cannot understand how
sincere government is in cnhancing
food production. Lang is available in
some places, land reforms have been
introduced. Government do not attach
importance to some of their pro-
‘grammes. They just distribute some
land to a fellow who cannot cultivate
even one-tcnths of what he has. Gov-
ernment thinks that the moment a
man gets land he would produce
grains. It would be just impossible
from him to produce enough food
crops from that land, unless credit
facilities are provided. Government
should allow credit facilities to small
farmers and provide some corpmon
facilities. For instance, a small culti-
vator may not be in a position to own
a pump.ng set or sprayers for pesii-
cides and other kinds of things. These
common services should be provided.
People have started eating morec be-
cause some of them are getting good
salaries, In addition to that, we find
from statistics, that even rats eat
more. Six rats now eat one man'‘s
food. Formerly ten rats used to con-
sume one man'‘s food. [ am told that
there are 500 milion rats in the whole
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world and many experts say that un-
less we control this kind of things it
will be impossible for government to
have enough food to provide for the
people.

Mr. Chairman: You must conclude
now. Five minutes are over. The
hon. Minister .... (Interruptions).
The demands for agriculture and
other things are coming. You can
say there these things.

Shri H. N. Mukerjee (Calcutta Cen-
tral): The House wants that the time
shou!d be extended. You can extend
the time.

Mr, Chairman: If your party Mem-
ber wants just five minutes, I have no
objection. He can take five minutes.
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Shri Govinda Menon: Sir, I am
‘highly impressed by the gcnuine con-
«cern expressed by all sectiong of the
House about the food problem in the
country. The various difficulties
which the people are facing on ac-
count of the scarcity of foodgrains,
the corruption referred to by many
hon. Members, the varying prices pre-
vailing for foodgrains in different
‘parts, the difficulties which are caused,
as was said by some hon. Members, by
the zonal system, the difficulties caus-
ed by procurement—all these were
referred to by hon. Members here and
I take it that all sections of the House
are genuinely concerned over this
matter. But let me also state that
the Government is at least equally
concerned over those difficulties. Let

us now go into the real problen.. Two
aspects of the food problem have been
referred to in this resolution—pro-
curement and the zonal system, which
has been introduced according to me
to enable proper procurement. But
that is the least important aspect. In
a situation of scarcity when it is ad-
mitted on all hands that we have not
got enough foodgrains to go round,
government have a supreme duty of
distribution. That is the most im-
portant aspect of the problem.

Take some very deficit regions in
the country today. The tfuodgrains
distributed per adult per day comes
to 9 to 11 ounces which, it is agreed
on all hands, is not really sufficient.
But that alone is available. So, the
government has taken upon itself
rightly so as hon, Members would
agree, the responsibility of distribu-
tion with two objectives, namely,
there should be equal distribution to
the cxtent possible anj there should
be a system under which prices do not
go up very much. It is no good if
the poor people who have no food-
grains of their own to live upon are
constrained to pay heavy prices.
Everyone knows that in a situation in
which supply is much less than the
demand, if things are left alone, prices
would go up. So, the object of food
policy—whether it has been properly
achieved or not is a different matter—
is to distribute foodgrains particular-
ly in the deficit areas equally ani ut
moderate prices.

Shri Ranga: To the rich and middle
classes also, which means you are
subsidising rich people’s food, ‘That
is what it comes to. R

Shri Govinda Menon: We are not
subsidising. As I said, it is the gov-
ernment’s duty to distribute equally
and this responsibility cannot be given
up. If that is conceded, Government
have to procure grain. Unless gov-
ernment have stock in their posses-
sion, how can it take up the responsi-
bility of distribution?  This resolu-
tion says that monopoly procurement
should be abolished and the trade
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should be allowed to compete with the
Food Corporation in the matter of
procurement throughout the country.
That, I believe, is the meaning of this
resolution. It is a very plausible sug-
gestion; it is g counsel of perfection if
the object of food policy is to procure
only. But if the object is also to dis-
tribute, we come to a dead end. The
Fooj Corporation, as the agency of
the administration, procures in order
to distribute. Merchants procure in
order to sell at a profit. When the
supply is much less than the demand
and there is deficiency in the country,
even if all the available surplus goes
into the hands of the government, it
will not be sufficient for proper dis-
tribution. So, 1f a good Portion goes
into the hands of the trade also, there
will be difficulties.

Shri Ranga: What about imports?

8hri Govinda Menon: Even with im-
ports, this is the position.

The resolution says that monopoly
procurement should go. But is there
monopoly procurement except in two
or three States? Monopoly procure-
ment exists today only in West Bengal
and Maharashtra. (Interruption). Also,
to some extent, in Kerala where there
is a levy which approaches monopoly
procurement,

Shri Bade: In Madhya Pradesh also
there is monopoly procurement.

Shri Govinda Menon: The hon.
Member is confusing probably bet-
wecen procurement and monopoly pro-
curement. In a system of monopoly
procurement the trade will not be
allowed to operate. What is done in
West Bengal and what is done in
Maharashtra is (Interruption).
The method of compulsory monopoly
procurement has been adopted only by
these States, and there the system is
that all private trade in specified food-
grains above a given specified quantity
which varies from 15 kilograms to 78
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Shri Bade: In Madhya Pradesh no-
body can purchase wheat or jowar
from any agriculturist.

Shri Ranga: Nobody can expors
from one State to another.

Mr. Chairman: Let the hon. Minis-
ter have his say.

Shri Govinda Menon: There are two
or three States where there is any-
thing like monopoly procurement. Be
it noted, these are deficit States where
the State Governments thought it fit
to have a system of procurement. In
the absence of procurement in those
highly deficit areas what would
happen is that the poor people will
get nothing and the rich people will
get the foodgrains because prices will
go up. In a situation like that Gov-
ernment have intervened and have
adopted a system of procurement in
order to enable Government to dis-
tribute. My submission is that the
object of the food administration is to
see that there is proper food distri-
bution.

Shri Ranza: It is not there and you
can never achieve it.

Shri Govinda Menon: The object is
to sce that there is proper distribution
particularly in the deficit areas. It
is no use interrupting me like this. I
say that is the object. Wherever
rationing has been introduced it has
been possible for the Government to
distribute a certain minimum quantity
to the people. That alone is possible
under the circumstances,

Now, if this resolution ig adopted,
il procurement is given the go-by,
Government will not be able to do
even that and no distribution will be-
come possible. 1 do not think there
is any section of the House which
would advocate a situation in which
there will be no distribution of food-
grains to the people particularly in
the deficit arcas at a certain equal
quantity and at certain prices which
are moderate. The résult of taking
away the machinery of distribution
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would be to cause difficulties to the
people who have no money, who are
poor people.

Shri Ramga: There were fair vrice
shops before this system has been
brought in, these zonal restrictions and
all these check posts have been
brought in. They certainly served the
people.

Shri Govinda Menon: 1 am now
-speaking of procurement, I will come
to the zonal system later; let my
venerable friend be patient to hear
me.

There are two aspects in this reso-
Jution: one an attack on procurement
and another on the zonal system. The
two are different. Procurement has
40 be resorted to in a situation which
obtains in India today in order to en-
able the Government to have a proper
system of distribution. Several sys-
tems of procurement may be resorted
%0. Certain States have adopted a
<ertain system and certain other
States have adopted a Tertain other
system. For example, there is a
system in Andhra Pradesh where
there is' a levy on the mills. There is
a certain other system in certain other
‘States, but the object of all this pro-
«curement systems is to see that the
administration ha; in its possession
foodgrains which with the imported
grains will be utilisel with the
object of equitable distribution at
proper prices to the people. That
aspect o! the problem has been
forgotten by some hon. Members. I
do not say that they are against that.
But it has not been emphasized. If
it is emphasized, I am sure every
section of the House will agree with
me that some system of procurement
is necessary. But that system can
<eertainly not be the system advocated
by Professor Ranga, because that will
be good only so far as procurement
is concerned. But if the objective of
procurement is controlled distribu-
tion, then there is no use merchants
being allowed to procure because
they procure in order to stock and
sell :ang sell lor profit.
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Shri Ranga referred to a situation
in which there will be fair price shops.
But that was the system when the
scarcity was not so pronounced as it
is today. Two or three years back,
when our difficulties were not so acute
as it has been during the last 12 to
16 months, that system worked but
that system may not work now when
there is scarcity of this magnitwie.
Therefore, I have to say that Govern-
ment cannot accept this sweeping
demand that procurement ghould be
given up.

Compulsory procurement is nbt ex-
tant in all parts of the country. It is
extant only in certain parts of India
and, depending upon the conditions
prevailing in those areas the State
Governments there—please go not
orget that this ig the result of direc-
tions issued by the Food Ministry—
the State Governments decide upon
the modus operandi which they would
have in order to have adequate stocks
of foodgrains with them. Certain
Governments have a system of levy;
certain Governments have a system
of monopoly procurement; certain
Governments have fome other sys-
tem. But procurement must be there,

There has been an attack from
many sections of the House against
the zonal system. The zonal system
is not an end in itself. It was adopt-
ed because it was thought that in that
system alone, as it obtain; today,
woulq it be possible for the adminis-
tration or the Food Corporation to
get the maixmum quantity by pro-
curement. Now the objection agains:
the zonal system, ag 1 understood it.
is not that there should be no zones
but what shoulq be the extent of the
zones, whether all India should be
one zone, wheiher each State shovl?
be a zone or whether the 50 and odd

surplus districts should be each a
separate zone. That is the contro-
versy.

Because of the demand from al
sectiong of the House that there shouly
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be a change in the zonal system, Gov-
ernment have appointed a Committec
to go into the question, This fact
was announced in this House and in
the other House. It was done a few
days back. Some of the most promi-
nent and eminent economists of the
country are serving as members of
this Committee. The Committee will
certainly look inte all aspects of the
problem and it will be open to the
House to give its view after the re-
port of the Committee has come. To
demanq that the Government should,
here and now, make a declaration that
the zonal system would be abolished,
especially after the Government have
apponited a Committee to go into the
very same matier

Shri Ranga: You did it to delay
things.

Shri Govinda Menon: ....to look
into the pros and cons of the mattcr,
is top large a demand. 1 think it is
uncharitable on the part of Professor
Ranga to say that the Committee was
appointed to delay matters. After all,
what is it that the Government
achieve by maintaining a system
which is bad? Certainly, Govern-
ment have no vested interest in the
zonal system. I do not think any-
body would say that.

Shri Indrajit Gupta (Calcutta South
West): The State Governments have
got fit.

Shri Govinda Menon: I am speak-
ing' of the Union Government. We
have no vested interest in the zonal
system and if, as has been suggest-
ed, the State Governments have a
vested interest, that is a matter which
is being looked into, gone into, by the
Committee,

That being the position, let me just
give the salient points which I want-
ed to make before the House. Fir:t-
ly, in a situation of scarcity such as
we are having today, it is the duty of
Government under the Constitution
and otherwise to see that there is an
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equitable system of distribution so
that the poor people will get their
share and they will not have to pay
very high prices. For that purpose
procurement is necessary. Procure-
ment cannot be given up. You cannot
have a system of free trade in food-
grains which i3 most essential for
the people when there is scarcity im
the country.

Shri Ranga: Not for animals.

Shri Govinda Menon: What is the
use of making interruptions of the
type which Professor Ranga, a very
scnior Member, made when I was
caying, “foodgrains which are most
important for human beings”? |
never thought that a man of the
maturity of Professor Ranga would
interject to say, “And not for ani-
mals”. That is introducing a certain
amount of levity in this debate which
the subject matter of the debate does
not warrant (Interruption).

Mr, Chairman: There should be ne
running commentary.

Shri Ranga: I sympathise with the
poor man. What can I do?

Shri Govinda Menon: I do not
sympathise with Professor Ranga.

The position js that in a commo-
dity like foodgrains, which is in short
supply, an absolutely free trade and
a laissez faire arrangement would
create conditions in which the poor
people will suffer extremely and there
will be starvation deaths.

Shri Ranga: Did I refer to a laisseg
faire policy? Have I not made it
very clear to you that I wanted the
Government to maintain minimum
prices?

Shri Govinda Menon: That is why
I say that Professor Ranga had a look
at a truncated problem, namely, pro-
curement only. If the object is to see
that the agriculturists get a fair price
and for that purpose a scheme of pro-
curement should be devised, them
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3075 Free Movement
Mr, Chairman: I will now put the
Resolution to the vote ot the House.

Tha question is . . .

Shri Shree Narayan Das: On a point
ot order. The amendment moved by
Shri Madhu Limaye has not been dis-
nosed of.

Mr. Chairman:
moved at all,

It has not been
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The questic; is:

“This House is of ¢pinion that
the system of compulsory mono-
poly procurement and all zonal
and other barriers to the free
movement of foodgraing through-

out the :ountry be abolished
immediately.” i
i
The Lok Sabha divided:
[17.24 hrs.

Bade, Shri Himmatsinhgi, Shri Reddy, ‘hri Narssimha
Bheel, Shei P. H. Ranga, Shri ‘Tan Sirgh, Shri
NOES

Alsgesan, Shri Malaichami, Shri Roy, Shri Bishwarath
Barus, Shri R. Malaviya, Shri K. D. Sarsf, Shri Sham La!
Brajeshwar Prasad, Shri Mandal, Dr. P. Sharma, Shri A. P.
Chaudh Shri Ch i Lai Meh Shri Braj Bihari Sreo Narain, Skri
Deshmukh, Shrimati Vimalsbsi Menon, Shri Govinds Shree Narayan Das, Shri
Dubey, Shri R. G. Aoh Shri - Gok Sinha, Shrimsti Tarkesh
Gupta, Shri Shiv Charan Mukane, Ghri ‘Tantis, Shri Rameshwar
Hem Raj, Shri Musafir, Shri G.S. Tiwary, Shri D. N,
Imbichibava, Shri Muthiah,  Shii Tiwery, ShriR. S,
Igbal  Singh, Shri Rane, Shri Uikey, Shri
Karuthiruman  Sbri Reo, Shri Jagausths Varms, Shri Ravindra
Lasksr, Shei N.R. Reddy, Shrimati Yashoda Wadiwa, Shri

ot warwforew sl (%) ¢
FqudA wgw, AQ AT A o A
ot § | AU N A F wTIT wT
I |

Mr. Chairman: It will be noted.

Shri Sham Lal Saraf (Jammu and
Kashmir); The result shows that we
ave le's than 50.

An bon, Member: There should be
it least quorum.
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Mr. Chairman: The vote on this
will be taken again on the next day.

Shri S, M. Banerjee (Kanpur): The
bell may be rung again.

Mr. Chairman: The House stands
adjourned till 11 A.M. on Monday, as
there is no quorum.

17.25 hrs.-

The Lok Sabha then adjourned till
Eleven of the clock on Monday, March
28, 1966/Chaitra 7, 1888 (Saka).





